
COUNCIL OF ST ATE DEBATES 

VOLUME I, 1931 

(10th Fihruary to 2nd April, 193I) 

FIRST SESSION 
OF THE 

THIRD COUNCIL OF STATE, 1931 

CALcUTTA: GOVERNMENT OF INDIA 
CENTRAL PUBLICATION BRANCH 

1931. 

Monday, 16th March, 1931



CONTENTS. 

Pagel. 
TQelKla" 10th l'ebrual'J, 1931-

Members Sworn 1-3 
Messages from Hie Excellency the Governor GenerM . 3-4 
Committee on Petition II ,., " 

Appointments to the Library Committee of the IDw.n Legisla.-
ture ~ 

Postponement of Questions I) 
De80ths of Sir Ibrahim Haroon J 80ffer a.nd Ra.o Baha.dur D. 

Laxminarayan ~ 
Bills passed by the Legisl80tive Assembly laid on the Table... 5-6 
Governor General's Assent to Bills 6 
Motion fOT the election of two Muslim Members to the 

Standing Committee on Pilgrimage to t·he Hedjaz 6 
Congratulations to Members who have received Honours 7 
Sta.tement of Business 7 

Wedneadar, 11th I'ebruary, 1931-· 
Members Sworn 9 
Quelltions and Answers 9-48 
Resolution T(:) Future constitution of the Council of State-

Withdra.wn 48-58 
Election of· two Muslim Members to the Standing Committee 

.on Pilgrimage to the Hedjaz ~3 
Motion fOT the election of three Member'! to the Standing 

Committee on Roads-Adopted 53 

Thursday, 11th l'ebruarJ, i93i-
Member Sworn 
Motion for the election of a. Member to the Governing Body 

of the Imperial Council of AgriculturaT Research-

55 

Adopted' 55 
Ihdian Reserve Forces (Amendment) BIll-Introduced 55 
Nominations for election to the Standing Committee on 56 

Roads ... 56 
Sta.tement of Business 
Election of two Members to the Court 01 the Delhi Univer-

sity 
Tuesday, 17th l'ebl'Ual'J, 1931-

Members Sworn 
Question and Answer 
Message from His Excellency the uovel'Dor Geperal 
Presentation of the Railway Budget for 1~1-32 
Punja.l> Criminal Procedure AmeDdmflut (Supplemental'lY) 

Bill-Considered and passed 
Motion for the election of four Memben to tire Sta.nding 

Committee on Emigra.tion~A'dopted . 
Election of three Memberll to the Standing Cammittee on 

Boada 

56 

.b7 
57 
57 
58-66 

67 



!I! ij -] 

Wednesday, 18th J'ebruary, 1931-
Resolution re Loan Operations of the Government of Indiar-

Negatived 
ReBOlution re Provident Fund for Government servant&-

Withdrawn 
Resolution re Reduction of the annual BubscriptiQn to the 

telephone &ervice in Da.ccar-Wlthdrawn 
-

Saturday, IlIt- rebrual'J, 1931-
Bills passed by the Legislative Assembly Il.Lid on the Table 
General discussion of the Ba.ilway Budget 
Date for the election of a Member to the Governing Body of 

the Imperial Oouncil of lAgricultll!aJ Research 
Date for the election to the Standag Committ-ee on Emigre.-

ljion _.. ... ... oj ••• ••• • •• 

Statement of Business 

Monday, 'Urd J'ebru&l'J, 1981-
Members Sworn 
Question and Answer 
Resolution re Sequestration of the' properties of paasive ra. 

Qsters-Withdrawn 
Resolution 1·e Amalgamation of certain districts of the United 

Provinces and Bengal with the Provincfl of Bihar-With-
drawn 

Statement of Businlt's 

Tueaday, 24th Februal'J, 1981-

Pages_ 

69-78 

78-88 

88-89 

93 
93-121 

121 

121 
121-122 

123 
123 

123-194 

124-128 
128 

Question and Answer 129-130 
Motion for the election of six non-official Members to the 

O~tral Advisory Oouncil for RailwaY!l~Adopted 13n 
Indian Income-tax (Amendment) Bill--Oonsidered and 

passed 131 
Indian Reserve Forces (Amendm'ent) Bill-Considered aond 

passed'. 131-132 
Indian TerritoriaJ Force (Amendment) Bill-Considered and 

passed 132 
Auxiliary Force (Amendment) Bill-Oonsidered and passed... 132~133 
Election of a Member to the Governing nody of the Imperial 

Council of A:gricultural Research 133 
Election of four Members to the Standing Oommittee on 

Emigration 133-134 

Wednesday, 25th J'ebruary, 1931-
Election of four M~mbers to the Standing Oommittee on 

Emigration 
Rellolution re Indianisa.tion of the Indian Army-Withdrawn .. . 
Resolutions re. ReleaBe of politicaJ. prisoners, etc.-Withdl'lawn .. . 
Date for the election of six Members to the Oentral Advisory 

135 
136-146 
146 

147 Council for Ra.ilways 
Statelllent of Business ,., 147-148 



Thuraday, asth l'ebl1l&rJ, 1981-
Gold Thread Industry (Protection) Bill-Considered and 

passed 
Steel Industry (Protection) Bill--Considered and passed .. . 
Cantonments {Amendment) Bill"'-C~nsidered and paased .. . 
Indian Naval Armament (Amendment) Bill-Considered and 

~a.qed .... 
Resolution re Continuance of the increased import duti~'1cIB 

'salvanized iron a.nd steel pipes and sheets, etc.-
Adopted 

Election of six non-official Members to the Central Advisory 
Council for Ra.jlways 

Baturda)" 2801 i'ebrual')', 1931-

Pages. 

149-102 
152·163 
153·104 

154-165 

1iD-177 

177: 

Questions and Answers ... 179-186 
Election of six Members to the Centu.! Advisory Council for 

Railways 187 
Presentation of t.he Ge.neral Budget 187.-196 
Statement of Business 196 

laturda)" 7th Karch, 1981-
Questions and Answers 
General discuasion of the lGeneral ;l!udget 

, .;.' 

Konday, 9th Karch, 1911~ 
Questions and Answers 
Resolut.ion re Treatment of First Offender&-Withdrawn 
Resolutions re Round Table Conference-Withdrawn 
Resolution re Prevention of th~ adulteration of 

Negatived 
Resolution re Firing on crowdB-Wjthdrawn 

Tuesday, lOth Karch, 1931-
Member Sworn 
Questions and Answers ... 

ghee-
!' •• 

. Motion for the election of a Member to t1I.e Governing Body 
.of the Indian Research Fund Associa.tion-Adopted 

Motion for the election of three Members to the Staridmg 

245-253 
253-957 
257 

~8-261 
267: 

i89 
269-27.1 

Committee for RoadB-Adopted 2n 
Motion for the electi.on of two non-official Members to the • 

Standing Committee for the "Deyartment of Commerce-
Adopted • 2'11-2711 

Indian Porta (Amendment) Bill-Considered a.nd passed ... 272 
Vizagapatam Port Bill-CoD,sidered and pa.ssed . 2'12-273 
Indian Merchant Shipping (Amendment) Bill-Con~dered and., ' . 

passed ••• • •• ' j'f3-i'15 
Resolution re Recommendations of the .Bo~'l'abte Confer-

ence--Wi~hdra.wp. ,'.. 176-3ii 



WedDelday, 11th K&rch, 1931-
Questions and Answers 
Resolution re Avoidance of short terms of imprisonment-

Withdrawn 
Statement of Business 
Absence from the Council of Members having Questions and 

RefK>lutions in their name .. 
Monday, 16th Karch, 1931-

Pagel. 

326-328 
328 

Members Sworn 431 
Question and Answer 331 
Election of 8. Member to the Governing Body of the Indian 

Research Fund AlISociation 339 
Date for th/\ election of three Members to the Standing 

Committee on Roa.da 33~ 
Election of two Members to the Standing Committee for 

the Commerce Department 332 
Resolution re Appointment of a. Retnlnchment Oommit~ 

Withdrawn 332-340 
Resolution 1'e Reference to the League of Nations of the 

question of the protection of the interests of minorities 
in India-Withdrawn 34') 

Wednelday, 18th KarCh, 1981-
Question and Answer 
Resolution 1'e Constitution of a Central· Jute Committee-

Adopted, &II amended 
Resolution re Public borrowings in India and a.broad-

Negatived 
Reeolution 1'e Deductions for purposes of income-tax assess-

ment of legal practitioners' fees and court-fees incurred 
by an assessee for recovery of rent or loans-With-
drawn 

Resolution re Inquiry into tpe working of the Tata Iron 

M1 

~1-M7 

341-366 

356-359 

and Steel Company-Withdrawn ... 360-372 
Statement by the Leader of the House ... 372 

SaturdaJ, 28th Jlarcb, 1931-
Farewell Addr.ess of His Excellency the Viceroy to the 

Council of State and the Legislative A.sIIembly ... 
Questions and Answers 
Short Notice Question 
Statements laid on the Table 
Messages from His Excellency the Governor Genera.l 
Indian Finance Bill-Laid on the Ta.ble ... . .. 
Motion lor the election of two non-official Members to the 

Standing Committee f01' the Department of Education, 
Health and La.ndir-Adop~d 

lte80lution 'f'e Regula.tion of the hours of work in (lOIDmeroo 
e.n.doffioos, hotel&, restaurants, etc.-Adopted .. , 

373-374 
37u-~ 

380 
380·394 
394 
395 

ag6-397 
l!!lection of three Xetbben to the St&nding Committee for 

l\pada .... he: ..... ... ..... 391 



J[oadaf. 10th Karch, 1111-
Kember Sworn ;., i.. .... e.. 80D 
Bill passed by the Legislative Assembly laid On the Table •.. 399 
Indian Finance Bill-Considered II.nd passed... 399-437 
Election of two Members to the Standing Committee of the 

Department of Education, Health and Land. ... 437 
Statement of Buaineaa •• , ••• 417 

WedDeada.,. 1st AprO. 1931-
Kember Sworn 439 
Question and Answer 43t 
KeBBage from the Legislative Assembly... 439 
Bills passed by t.he Legislative Asse-mbly laid on the Table... 439 
Indian Factories (Amendment) Bill-Considered and passed... 442 

'.l'IlanUY. IDd Aprn, 1931-
Salt (Additional Import Duty) Bill-Considered and pasaea «3-450 
Wheat (Import; Duty) Bill-Oonsidered and passed .. , 451·4'73 



COUNCIL OF STATE. 

Monday, 16th March, 1981. 

The Council met in the Council Chamber of the Council House at Eleven 
ofthe Clock, the Honourable the President in the Chair. 

MEMBERS SWORN: 

The Honourable Kumar Nripendra Narayan Sinha. (West Bengal: Non-
Muhammadan). 

The Honourable Mian Ali Baksh MuJ.ammad HUBIain (Sind: Muham-
madan). 

QUESTION AND ANSWER. 

SECTION-HOLDERS IN THE GOVERNMENT OF INDIA PRESS, DELHI. 

112. THE HONOUBABLE MR. G. S. KHAPARDE: (i) Will Government 
be pleased to state whether vacancies of section-holders in the GO\'ernment 
PreBB, Delhi, are being filled in ttccordance with the Government orders that 
appointments of section-holders. shouJd be made alternately from assistant 
section-holders and duly qualified s(nior compositors' 

Iii) Have the assistant section·hoMus been officiating as aection-holdeil 
for more than one year , 

(iii) Have they bern working sat.isfactorily and successfully' 
(iv) Have any of them yet been confirmed in the existing vacancies , 
(v) Jf not, why 1 

(vi) Have they sent memorials to Government regarding their hardships 
and low pay and poor prospects 1 

(vii) Will Government be pleased to state the number of vacancies in 
the Delhi Press and the number it is proposed to give to assistant section-
holders and piece compositors , 

THE HONOURABLE Sm JOSEPH BHORE: (i) The orders of the Govern-
ment of India are that vacancies in the grade of sectien-holdels fhould te 
filled up alternately from assistant section-holders and senior ccmFositors 
or operators. This rule may be relaxed only if no comFetent cal;didate can be 
obtained from the class from whom the selection could ethel wise have been 
made under this rule. Government have no I€aSCn to EUppCEe that these 
orders are not being follow€d in the GoverDment of Jr.dia PIffS, Delhi 

(ii), (iii), (iv), (v) and (vii). Government do not prq:oEr to call fer t1!e 
information asked for as it relates to matters of administrative details which 
are left ordinarily to the discretion of the Contro11er of Printing and Station-
ery, India. 

(vi) Memorials were received in NOVfmbe.r, 1929, from three aBBistant 
section-holders in ~he Government of India Press, D~i, regardi~g their pay. 

( 331 J .to 



ELECTION OF A MEMBER TO THE GOVERN1NG BODY OF THE 
INDIAN RESEARCH FUND ASSOCIATION. 

THE HONOURABLE THE PRESIDENT: In t.he matter of the election 
of one Member of the Council of State to serve on the Governing Body of the 
Indian Research Fund Association there is only one nomination, that of the 
Honourable Sir Phiroze Sethna. I therefore declare the Honourable Sir 
Phiroze Sethna duly elected. 

DATE FOR THE ELECTION OF THREE MEMBERS TO THE STANDING 
COMMITTEE ON ROADS. 

THE HONOURABLE THE PRESIDENT: For the election of three Members 
to the Standing Committee on Roads there are six nominations, the 
Honourable Sardar Bahadur Shivdev Singh Uberoi, the Honourable Mr. 
Satyendra Chandra Ghose Moulik, the Honourable Babu oJagadish Chandra 
Banerjee, the Honourable Khan Bahadur Chaudri Muhammad Din, the 
Honourable Rai Bahadur Lala Jagdish Prasad and the Honourable Nawab 
Khwaja Habibullah. The election in that case will take place on the next 
official day. 

ELECTION OF TWO MEMBERS TO THE STANDING COMMITTEE FOR 
THE COMMERCE DEPARTMENT. 

THE HONOURABLE THE PRESIDENT: Two members have been nomi· 
nated for election to the Standing Committee for the Department of Commerce. 
There are only two vacancies, and I therefore declare the Honourable Sir 
Phiroze Sethna and the Honourable Mr. P. H. Browne duly elected to that 
Committee. 

RESOLUTION BE APPOINTMENT OF A RETRENCHMENT COM· 
MITTEE. 

THE HONOURABLE MR. ABU ABDULLAH SAlYID HUSSAIN IMAM 
(Bihar and Orissa: Muhammadan): Sir, I rise to move the Resolution 
standing in my name: 

.. That this House recommends the Governor General in Council to form a. committee 
on the lines of the Geddes Committee in England to eBect retrenchment in the Depart-
ments of the Government of India.. " 

As is known to the Members of this House, this Resolution was brought 
before the Budget speech of the Honourable the Finance Minister was delivered. 
We did not know whether the Government were prepared to form a ltetrench. 
ment Committee or not, but now we have a definite proposal from the Govern· 
ment to form a Retrenchment Committee and it would seem that there is no 
necessity for pressing this Resolution. But my difficulty is that I do not 
agree I"ither with the terms of reference of the Committee which have been 
outlined by the Honourable the Finance Minister in paragraph 46 of his speech 
or with the competency of the personnel. I do not mean to make any reflec-
tion on the ability of the other House, but I can quote frem the proceedings 
of the Assembly for one day relevant to this matter. Meat of the Indus did 
not very much appreciate the idea of this Committee. We have the Leader 
of the European Group coming forward and condemning it; we have the 

( 832 ) 



APPOINTMENT OF A RETRENCHMENT COMMITTEE. 333 

Deputy Leader of the Independent Party condemning it, and we have the 
Leader of the Nationalist Party not being very hopeful of its efforts. In these 
circumstances it seems that the bait which was thrown out was not taken and 
they were rather chary of it. But this proposal of the Honourable the 
Finance Minister has had a different reception in this House. It acted as a 
red rag to an enraged bull. Some of us were very enraged at not being included. 
in the Retrenchment Committee and there was a regular condemna-
tion of the Government for disregarding the services and work of this House 
by not including it in the personnel of the Committee. Now I wish to say a 
few words as to why I oppose the Committee as outlined by the Honourable 
the Finance Minister. In paragraph 46 of his report he says that 

.. The primary task of the Retrenchment Committee will be to investigate poesibi. 
Uties of retrenchment in the civil expenditure of the Government. " 

Well, that takes out the whole of the Army Budget and other funds quite out-
side the scope of this Committee. I have tried to analyse the figures of our ex-
penditure and how that affects the total available for examination. I find that 
out of 135 crores of the total expenditure they will only be able to look into 
25·83 crores, that is, 19 per cent. only of the total expenditure. What could 
the Committee do ~ In this 19 per cent. you have got items which are irre. 
ducible and are non·votable. I do not think the Honourable the Finance 
Member will authorise the Committee of the Legislature to pass recommenda-
tions to reduce the non-voted items. If you take that out, it leaves a very 
small and poor margin, in which anything can be done. That is no good. 
The reason why this Committee was disregarded and was not approved by the 
ABBembly was simply because it would be an eye-wash; it would do nothing 
useful; whereas the Committee that I am suggesting and which I am sure the 
Government will not approve is on the lines of the Geddes Committee. The 
Geddes Committee is of historic importance. It was formed in the year 1922. 
It recommended a reduction totalling about 86 million pounds and mOBt of 
the recommendations were accepted. The terms of reference to that Com-
mittee were : 

.. To make recommendations t.o the Chancellor of the Exchequer for eftecting forth-
with all possible reductions in the National Expenditure on Supply Services, having regard 
specially to present and prospective position of the revenue. In 80 far as questions of 
policy are involved in the expenditure under discussion, these will remain for the exclusive 
consideration of the Cabinet: but it will be open to the Committee to review the expMditure 
and to indicate economies which might be effected if particular policies were either adopted, 
abandoned or modified ... 

'These are the terms of reference which I wish for this Committee. We should 
have a right to review the whole expenditure. If it will be an, expensive 
affair, that expense can be recouped very well by the retrenchment, substantial 
retrenchment, which will result from the Committee. There are a 
number of lines in which expenses have risen enormously. I will show 
you only one instance of how our expenses have risen. They have been 
written in such a way that they have escaped the attention of most of the 
people. None in the Assembly or the Council of State has attacked thil!-
the expenses on the management of debts. The rupee debts amount to more 
than the sterling debts. The Indian charges are 7·75 lakhp, whereas in 
England in the year that is just ending we are going to spend 77 lakhs, on a 
smaller debt than the rupee debts; and for the future year we are budgeting 
for 54 lakhs. The special feature of this expense was that in the Budget of 
the year 1930-31 the figure given by the Honourable the Finance Member was 
12·32 lakhs, but the revised estimate showed 77 lakhs. These are the ways 



COUNCIL OF STATE. [16TH MAR. 1931. 

[Mr. Abu Abdullah Saiyid. Hussain Imam.] 
in which our money is squandered. I will show you how Army expenses 
have risen. I have seen from the Inchcape Committee's Report that our 
expenses in 1913 amounted to 29·8 crores and I find that the expenditure in 
England that year was 42l crores. England's expenses have now risen up to 
53l-o. rise of 27 per oent. ; whereas in India the net expenditure has risen up 
to 521 crore~mething in the neighbourhood of 80 per cent. These are 
the ways in which our expenses are rising up. I do not suppose that anything 
can serve as a better example for us than what the Government of England 
is doing in its home country. That is the example that should serve for us as 
well as for the Government of India. They cannot say that the example of the 
Government of England is not serviceable, because they have got the same 
Army. The English Army is more expensive and the Indian Army is less 
expensive, and still our expenses have risen by about 80 per cent., while theirs 
has only risen by 27 per cent. You keep military expenses altogether out of 
the scope of the Retrenchment Committee. That will leave nothing for us ; 
and there is special importance attached to this Army question, because in the 
future constitution among the safeguarded subjects is included the Army. 
The Indian Federal Parliament will have no say in the matter: That 
necessitates that the Army expenditure should be brought down to the 
irreducible minimum, and unless that is done I do not think that nationalist 
India will consent to give any carte blanche to the British Government to spend 
any amount they like on the Army. There must be a figure above which the 
Governor General will have to get the sanction of the House. For that purpose 
you have got to reduce your Army expenses to manageable limits. 

The Report of the Inch cape Committee, which was not very well approved 
by the Government of India and which was not given effect to, has commented 
on the ability of the people of India to bear more taxes; and it quotes that 
from the year 1913 the amount. of indirect taxation has increased by 49 crores : 

.. Since 1913-14 new taxation estimated to yield Rs. 49 crorea annually has been 
imposed, and the extent. to which it is possible to impose further burdens on the tax-payer 
is now very limit.ed ... 

That was the opinion of the Inchcape Commitaee in 1922-23; and still we are 
going to increase the burden further by 15 crores in one year only. There is 
practically no check on the Government. The Government can spend anything 
they like, and there is only the shadow and not the substance in this declara-
tion that we have got the control. There are certain aspects of it in which 
you can overrule all our wishes. You have got the official Benches and then 
the non-official nominated Members and still further you have got place 
hunters who do as you like by a small bait. That is how you have got the 
right to do as you like, but I hope that in the new India this will not remain. 

Now, Sir, the other item to which I wish to draw the attention of the 
House is that this Committee which I propoEe will have to be divided up into 
many Sub-Committees. There are so many items of expenses which one 
Committee cannot possibly look into. There ought to be a Sub-Committee 
in England to look into our expenses over tLere- how they are being managed, 
if there is any possibility of reduction in thiE-and other items of English 
expenditure. There should be a Committee which should look into thc Rail-
ways. The Inchcape Committee has recommended some reductions in the 
working expenses of the Railways. That too has never been looked into. 
Our complaint is that the Report of the Retrenchment Committee, even if 
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formed, is not considered worth the paper on which it is written. His con~ 
sidered a scrap of paper; the Government of India think like that. Bethmann· 
Bollweg was no fool when he referred to a scrap of paper. They think that all 
such reports are scraps of paper fit only for the waste-paper basket and for 
nothing more. H that is going to be the end, there is no need of having any . 
Retrenchment Committee now. It- may be of no service to us now, but in the 
future Government of India it could be utiliEed. 

With these words, Sir, I move this Resolution. 

THE HONOURABLE SIR ARTHUR McWATTERS (Finance Secretary): 
Sir, the subject-matter of this Resolution, which is the best method of pursuing 
inquiries into reduction of Government expenditure, was discussed very fully 
in this House during the General Budget debate and the House had the benefit 
of the presence of the Honourable the Finance Member on that occasion~ 
who made the position of Government clear on the subject. In consequence 
i1will not be necessary for me to say more than a few words to-day. I am 

not proposing to enter into a review, still less a defence, of Government ex~ 
penditure because what we are concerned with at the moment is solely the 
best method of proceeding at the present time. I will permit myself only one 
short digression because the Honourable Member in his speech has mentioned 
the Inchcape Committee and has stated that Government treated the Com-
mittee's Report as a scrap of paper. Well, Sir, memories are short and some 
of our critics are new to this business. H the Honourable Member had been 
in this House in 1923, as I was, and in subsequent years, he would have known 
that that Report was not treated as a scrap of paper. In 1923 I happened 
to occupy the P9sition of Finance Secretary as I do to-day, and therefore I 
can speak with some 'knowledge on the subject. It was one of my duties 
every month to take up to His Excellency Lord R£ ading personally a list of 
the recommendations of the Inchcape Committee in detail which had not 
been accepted or had not up till then been accepted in full, and I personally 
every month went through those items with him. And the fame procedure 
was adopted on the Army side. So that I can assure the Honourable Member 
that a very careful consideration by the highest authority was given to every 
detail of the recommendations of the Inchcape Committee's Report. More-
over, a full account of every detail of that Report showing which items had been 
accepted, and where items had not been accepted, why they had not been· 
accepted, was laid on the table of both Houses on more than one occasion, 
so that every Member of both Houses could acquaint himself fully with what 
was done on that Report. I may mention that in the first year, 1923-24, the 
&ct~l. retrenchment made on the civil side as a direct result of the Inchcape 
CoDlIDlttee Report was 7 crores 21 lakhs. On the Army side the Budget for 
1922-23 had been 671 crores and the Inchcape Committee's recoIIlmendations 
was that it should be reduced at once by 10 crores. The actual result in 1923. 
24 was that the Army expenditure was l~ crores less than the lnehcape Com. 
mittee's recommendation. I ask the House whether it can fairly be said that 
Government treated that Repert as a scrap of paper! 

It is not necessary for me, Sir, to mention the difficulties which confront 
Government in a matter of this kind. It is common knowledge that there 
have been large increases in some cases arising from the reviFion of terms of 
service which have been approved by the Standing Finance Committee 
and the Legislature. I might mention one instance. In the Posts and Tele-
graph Depa~ent the improved terms of service for the subordinate staB 
have COBt Ii crores & year and that COBt. is still rising. The improved changes 
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in other terms of service which have been approved by the Legislature have 
cost us an increasing sum of about 23 lakhs each year. We have added some-
thing like 47 lakhs owing to the adoption of the policy in regard to civil avia-

. tion. We have made big grants for agricultural research; we have made 
grants to Aligarh and Benares Universities; we have increased our beneficial 
expenditure in the North-West Frontier and in other administrative areas. 
And in spite of all these increases most of which are obviously beneficial, 
we have this year by a most drastic economy been able to reduce our expendi-
ture by 94 lakhs. I have told the House in my Budget speech that under 
Civil Works we have cut out all possible items that could be cut out; we have 
admitted no new major works; we have retarded works in progress so far as 
this could be done with economy; we have cut down the grant for minor 
works to the barest minimum; under Frontier Watch and Ward also we 
have admitted no new works at all, and we have adopted the same policy 
with regard to postal buildings; we have cut down our contingencies and other 
allowances by 26 lakhs. I think that we have a record which we are in no 
way ashamed of, but the Honourable the Finance Member's point was this 
that while we have done all that we ~hought possible in the way of economy 
and while a Special Officer has prepared a report dealing in every detail with 
the growth of expenditure in every Department so as to enable the matter 
to be examined more easily by a committee or in any other way, we do realise 
that the time has come when ordinary methods are not sufficient, and it was 
for this reason that in his Budget speech the Honourable the Finance Member 
suggested the co-operation of Members of the Legislature. We want their 
co-operation. we want their moral support, because when you proceed beyond 
the ordinary methods of economy you will find that yeur action will probably 
have to be drastic. You will find people thrown out of employment, you 
will find services being abandoned to which many people attach great import-
ance. Therefore we want, in the first place, their moral support in going 
beyond what I may call the ordinary procedure. In the second place, we 
do not claim to possess a monopoly of wisdom or experience, and we want 
their advice. And it was for these reasons, for their support and for their 
help, that we suggested bringing in Members of the Legislature. 

Now, Sir, the Honourable the Finance Member speaking in this House 
·the other day made it quite clear that if the committee was to be a committee 
of the Legislature he intended that this House should take part in it. He 
made that statement very definitely. If, on the other hand, the general 
opinion of the I,fgislature is that that type of committee is not suitable, we 
are quite prepared to give consideration to any views that may be expressed 
on the subjeot. We are not committed to any particular form of committee. 
All that we want t.o do is to get on with the business. Since the Honourable 
the Finance Member spoke in this House there have been informal discussions 
with a large number of people, and I think the general view-almost the general 
view-is that probably something in the nature of separate inquiries will be 
desirable dealing with different subjects. The Honourable Mover of the 
Resolution, I think, really holds the same view. For instance, we want a 
slightly different procedure to deal with railways; we want a separate pro-
cedure for posts and telegraphs; and a suggestion was made the other day by 
the Honourable Mr. Browne that something might be done in the way of 
expert enquiry into simplification of the form of our accounts. Again, turning 
to the military side, it is obvious that many of the most important oonsidera-
tions there are brond up with the constitutional discussions now proceeding. 
But speaking in the other House the other day the Honourable the Finance 
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Member said that so far as the business management of the Army is concerned 
he was quite prepared, and the Commander-in-Chief was quite prepared, to 
allow it to come under review. Therefore a suggestion has been made that 
it might be a good thing if a committee representing both Houses were formed 
to consider, in the first instance, what is the most appropriate method of 
approaching each of these enquiries, and the Honourable the Finance Member 
has asked me to-day to invite any Members of this House who would like to 
help him to meet him to-morrow at 6 o'clock after the Assembly finishes its 
business in his room in the Council Honee to discuss this whole question, and 
in particular the proposal which I have just mentioned. As I say, Sir, we are 
not in any way committed to any particular form of procedure, and we are 
only anxious to·find out what procedure will be most suitable to the Members 
of the Legislature. In those circumstances, Sir, if the House wishes to press 
this Resolution I shall not oppose it. I shall not vote on it. But, in view 
of what I have said, if the Honourable Mover wishes to withdraw his motion 
and not press it he would be keeping the question open for further considera-
tion of the best method of procedure. This is merely a su~geBtion which I wish 
to make for his consideration. 

THE HONOURABLE MB. G. A. NATESAN (Madras: Nominated Non-
Official): Sir, I should like to say that I am not in favour of my Honourable 
friend Mr. Hussain Imam's motion, but the reason is entirely diffennt, as 
perhaps he anticipates. I consider, Sir, that on the eve of great cODstitu 
tional changes which are bound inevitably to take place, and as I expect, 
and every one from all quarters of the Honee and ell!f:whEIe is e:xpecting that 
these constitutional changes are bound to be of a great and radical character, 
I do not think we should appoint,any cemmittee to go into this questien of 
retrenchment. We do not know exactly what the constitutional changes will 
be and how: far they will affect the esta bliEhments and Eervices not only of the 
Government of India but also of the varicus Provincial Governments. More 
than anything else, at a time when finances are crippled, the beEt way of 
retrenching expenditure, if I may say so, is to avoid the appointment of big 
committees. I am strongly of opinion that a C()mmittee like the Geddes 
Committee or the Inchcape Committee should be appointed almost immediate-
ly after the new constitutional changes. I hope that my HonoUIablefriend 
will not mistake me if I tell him that he should not even be satisfied with the 
Retrenchment Committee which the Honourable the Finance Member has 
promised, even with the luxury of the addition of Gne or two Members of tbiS 
House. The Honourable the Finance Member has said more than once in the 
Assembly and here that in his opinion there is not much scope for retrenchment. 
Let me tell you in all sincerity that even if the Government of India is inclined 
to say that there is scope for reduction of expenditure, there is nc4; likely to 
be any chance of such reduction in the preEent circumstances, with the Gov-
ernment of India and the Provincial Governments constituted as they are. 
But as they have told us more than once very clearly that there is no room 
for retrenchment, I see absolutely no nee in this HGure agreeing to the sug-
gestion made by the Honourable Sir Arthur M(WattErs and serving on the 
Retrenchment Committee, if they are going to have one. Thf.y will simply 
be beating about the bush, trying to gather materials as he said. I know from 
experience not only of committees here but also of cemmittees of CorporatioilB 
and Senates of which I have some little experience that when a committee is 
appointed to find out ways and means to effecil retrenchment, they take a bout a 
year and by the time they make their proposals, fresh developments take place 
and no good comes out of the committee except that we have to pay a he.avy 
bill towarda their expenditure. Sometimes the committe,e tours difeJ'eDt 
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parts of the country and that also adds to the expenditure. That is one 
part of the speech which I intended to deliver. 

My Honourable friend Sir Arthur McWatters has said that public memories 
are very short. I would like to indulge in a little bit of IqaIi€e az:d say 
that official memories are very often fhoI"ier, ar.d the,y SIe veIY convenient 
too. Sir, to my knowledge, in the histOIY of the Goven:mtnt of Ir.dia or 
of the Provincial Governments I do not nmtmber a single (((sEion when 
a motion for retrenchment was brought forwaId or a proposal for the appoint-
ment of a committee to consider expenditure was brought fOIward, when 
any official either of the Government of India or of any Provincial Government 
has said that there was room for retrenchment. Let us take this very pro-
posal for the appointment of the Inchcape Committee. There were proposals 
made to the Government of India for the appointment of a ccmmittee to 
consider the extraordinary rise in expenditure and yet every time we were 
told that there was no scope for retrenchment. My Honourable friend Sir 
Arthur McWatters himself has said that as a rebult of the recommendations 
of the Inchcape Committee there ~as a reduction of 10 crores in the Military 
Budget, and subsequently also there has been a show of a little bit of reduction, 
and yet before the appointment of the Inchcape Committee it was said very 
loudly in the Legislative Assembly that there was no scope for retrenchment 
at all. It was made clear by responsible officials in the Assembly that there 
was no scope for retrenchment and yet, as soon as the Inchcape Committee 
was appointed and a reduction was suggested, the Government of India 
said, "Very. good, we have followed that very loyally", and now, the 
Honourable Sir Arthur McWatters 'says, "I was myself Finance Secretary 
then; I went up to Lord Reading and asked what we shall do with these things, 
and 10 crores of expenditure were reduced". We were told again the year 
before that there was no scope for retrenchment in the Military Department 
and yet that Department takes credit for having brought about a reduction 
of about Ii crores. In all conscience I do feel convinced that if there is a will 
there is a way, and it is because, Sir, that Government as at present constituted 
is for some reason or other not willing to be a party to retrenchment that 
8ubsU!.ntial retrenchments have not taken place. 

I will conclude with only one observation, and I am prompted to make 
it by an extract which I read this morning in the Statel,man about the 
steps which Sidky Pasha, the Prime Minister of Egypt, has been able to take 
with regard to reduction of expenditure. He was President of the 
Parliamentary Finsnce Committee for severlil yeaIs and in that cspacity he 
made several suggestions for improvement and for reduction, but nothing 
could be done. But now that he is the Finance 'Minister and is in power, 
and has to stabilize the finances of the State, he has not hesitated to put 
into effect the proposals which he previously made so unsuccessfully. And 
what is the result' The first drastic step he has taken will effect an immediate 
eoonomy of 1250,000 in the annual increases. In addition, he has been able 
very successfully to reduce by at least 10 per cent. all allowances. I will 
conclude by only stating that this has been done because he is the Minister of 
a national Government, whereas the Government of India is not a national 
Government. That is why we are told that retrenchment cannot be effected 
satisfactorily. 

To HONOtJB.ABLB DIWAN BAlIADUR G. NARAYANASWAMI CHETT! 
(K&dras: Non-Muhammadan): Sir, I would also like to oppose this motion. 
4a 1 have already said the ather day, I do not think i·hat '8.nyt.hing·wiU come 
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out of this Retrenchment Committee. I find that some Members are 
not for having the Retrenchment Committee proposed by the Honourable the 
Finance Member. I do not agree with my Honourable friend Mr. Natesan 
when he says that the appointment of the committee would merely cost a little 
more to Government. Even it costs a little, if the committee will be of some 
use, it is all right. I have got great faith in the steps the Finance Member 
has promised to take in the other House. He has promised to have a con-
ference with provincial Finance Members to see whether t.hey could themselves 
carry out retrenchments. I would only say that after this Conference. has 
met, the Government should issue a communique showing to what extent 
they were able to retrench. I think that would be welcome to both the 
Houses. If the -Government of India are really anxious, to retrench-, I am 
quite satisfied that they can make a great deal of retrenchment. My Honour. 
able friend has said that the Military Department should also retrellL'h and that 
they can do that without any difficulty. I only appeal to Sir Arthur McWatters 
to see that retrenchment is made in all the Departmentf! of the Government 
of India and in the various Provincial Governments. I dare say that the 
Conference :which has been promised will be of more avail tha,n any non-official. 
Committee. 1 only hope that an interim report will be soon _ published, 
110 that we may know what is being done. I appeal to the Government of 
India to be more earnest in this matter and to see that something is done. 
As I,said, I have not much faith in this Retrenchment Committee and I beg 
to oppose it. 

THE HONOURAlILE MR. ABU ABDULLAH SAIYIDHUSSAIN, IMAM: 
I should like to ask a question of the Honourable Sir AI1hur McWatters. Ale 
the G&v6l'llment pr-eparedto submit its-propesa.l-totht>, Hause fOl'appr-()vaJ,-
whateverproposa.ls it 'makes ¥ 

THE HONOURABLE Sm ARTHUR McWATl'ERS: I have no authority 
to make any statement about it. 'Vhat the Government are doing now is to 
aik the opinion of the Members of the House. We want them to come round. 
I want you to come round with other Members of the House and diEcuss the 
matter with us. What will happen after that I cannot say. But I think 
that if the result of the discussion is that it is desirable to appoint a committee 
from the Members of both Houses, of course the matter will come before the 
Legislature again. 

. THE HO~OURABLE MR. ABU ABDL'LLAH SAIYID HUSSAI~ IMAM: 
S11', I was gomg to preBB my Resolution to the vote, but in view of the an-
nouncement made by the Honourable Sir Arthur McWatters for whom I have 
great respect-and especially for his feats of memory by which he can remember 
lots of o~d facts and figurcs quite easily that the Government is willing to take 
our a:dvlCe, and what I suggested in my Resolution, and is not bound to any 
defimte form, I will reconsider the question. Myaim, as I said in my first 
speech, was that the enquiry should be split up into separate inquiries so that 
we rna:r have a co-ordinated policy instead of one committee looking into 
everyt~Ing w~ich will be too much for them, because it will simply look into 
the n:taJo~ thI!lgS and not into the minor details. If we have got committees 
working m different departments simultaneously we can have equally good 
re~ults. The Honourable the Finance Secretary has already said that 
thIS proposal is not new t,o him and that it has been made by other people 
also and that the Finance Member is willing to consult us ..... 
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THE HONOURABLE RAI BAHADUR PROMODE CHANDRA DUTTA 
(Assam: Non-Muhammadan): Certainly not on the military expenditure. 

THE HONOURABLE MR. ABU ABDULLAH SAIYID HUSSAIN IMAM : 
Let us have to look into that also. 

THE HONOURABLE Sm ARTHUR MeW ATTERS: I said the business 
Bide of the Army administration. I explained that in other respects consti-
tutional iBBues are involved. 

THE HONOURABLE MR. ABU ABDULLAH SAlYID HUSSAIN IMAM: 
In view of the Btatement which meetp with my requirements, I wish, with the 
leave of the House, to withdraw my Resolution. 

The Resolution was, by leave of the Council, withdrawn. 

RESOLUTION BE REFERENCE TO THE LEAGUE OF NATIONS OF 
THE QUESTION OF THE PROTECTION OF THE INTERESTS OF 
MINORITIES IN INDIA. 

THE HONOURABLE MR. SATYENDRA CHANDRA GHOSH MOULIK 
(West Bengal: Non-Muhammadan): Sir, I beg to withdraw my Resolution.· 

The Council then adjourned till Eleven of the Clock on Wednesday, the 
18th March, 1931. 

* .. This Council recommends the GovenlOr General in Council to refer the question 
of protecting the interestll of minorities in India to the League of Nations for their 
decision. " 




